3187 Re Motion for

Adjournment
individual Members? Ultimately some
decision has to be given evefA after it
has been discussed. Now, for the pre-
sent fhe decision has been given. It
has_to be accepted for the present.
And if there is anything that the hon.
Member wants to discuss, he can come
into my chamber and discuss with me.
We will see whether there is any rea-
son to reopen it or to consider it.

Shri Braj Raj Singh (Firozabad):
We only wanted to submit certain
things about violation of the principles
of the Constitution.

Mr. Deputy-Speaker: He has many
remedies in that regard.

Shri Braj Raj Singh: That remedy
has been taken.

Mr. Deputy-Speaker: This 1s what I
have said, that this is not the remedy,
and that motion I have disallowed
Now he has to seek other remedies.
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Mr. Deputy-Speaker: When he
comes to me in the chamber I will tell
him whether it can be done or not.

The Deputy Minister of Planning
(Shri S. N. Mishra): Sir, on behalf of
Shri Satya Narayan Sinha I beg to
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(At this stage Shri Yadav, Shri

Braj Ra] Singh and Shri Awasthﬁ left
the House).

Mr. Deputy-Speaker: Those hon.
Members whe want to stage a walk-
out may de s» witheut creeting a dis-
turbance.
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PAPERS LAID ON THE TARLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVIRNMENT ON ASSURANCES

The Deputy Minister of Planning
(8hri 8. N. Mishra): Sir, on behalf of
Shn Satya Narayan Sinha, I beg to lay
on the Table the following statements
showing the Action taken by the Gov-
ernment on various assurances, pro-
roises and undertakings given by
Ministers during the various sessions
shown against each.

(1) Supplementary Statement No.
1V Second Session, 1957. [See Ap-
pendix III, Annexure No 14].

(2) Supplementary Statement
No. V First Session. [See Appen-
dix 1II, Annexure No. 15]. ,

REPORT OF RFHABILITATION FINANCE
ADMINISTRATION

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, 1 beg to lay
on the Table, under sub-section (2)
of Section 18 of the Rehablilitation
Finance Administration Act, 1948, a
copy of the Report of the Rehabilita-
tion Finance Administration for the
half year ended the 30th June, 1857.
[See No. LT-404/57].

—

BUSINESS ADVISORY COMMITTER
THIRTEENTB REPORT

Pandit Thakur Das Bhargava (His-
sar): I beg to present the Thirteenth
Report of the Business Advisory Com-
mittee.

STATEMENT BY THE PRIME
MINISTER

REPORTED REFUBAL orF IRAQ GovEmw-
MENT TO PERMIT USE Or HABBANIYA
AIRPORT BY IA.!‘ Amcparr
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permission to IAF. aircraft to use
Habbaniya Airport and thus created
an impression that Iraq have discri-
minated against India.

The fact 13 that in connection with
the ferrying of certain military air-
craft trom U.K. to India, a request had
been made to the Iraqi authorities for
permission to land at Habbaniya since
our aircraft could get certain addi-
tional servicing facilities there, if
necessary The Government of India
were informed that Iraq did not allow
any country to use Hahbaniya airfield
and regretted her inabihty to make
an exception in respect of India. The
Iraq Government have, however,
agreed to the use of Baghdad civil
airport for the landing of our aircraft.
In the past also some of our aircraft
have used that airport. We have also
since been informed by our Ambassa-
dor in Baghdad that the Iraq Govern-
ment have offered special assistance
at Bagdad civil airport In view of
this, there will be no delay or difficulty
in the transit of our aircraft from the
United Kingdom through Iraq.

ATTEMPT ON THE LIFr OoF PRESIENT
SOEKARNO OF INDONESIA

Shri Jawharlal Nehru: Sir, there is
one other matter which, with your
permission I may mention to the
House. This was the tragedy that oc-
curred at Djakarta the day before yes-
terday. The tragedy was bad enough
in the sense that it was an attempt to
assassinate President Soekarno of
Indonesia; but it took place at a Chil-
dren’s gathering It was a miracle
that the President escaped. But a large
number of children did not escape.
In fact, the first hand-grenade that
was thrown actually killed a polce-
man standing near the President salut-
ing him, and three other hand-grena-
des were thrown. The President for-
tunately escaped But I think five
children were killed among whom was
an Indian boy eleven years old, and
49 children were seriously injured and
ninety hurt. 1 think, Sir, this House
will wish to express its deep sorrow
at this tragedy and our gratitude that
President Soekarno escaped.
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Mr. Deputy-Speaker: I agree with
the hon. the Prime Minister that we
should express our deep sorrow at the
tragedy that has bappened; a large
number of children have died We
do also express our gratitude and joy
that President Soekarno has been
saved.

MOTIONS RE: ELECTION TO COM-
MITTEES

COUNCIL OF INDIAN INSTITUTE OF
SCIENCE, BANGALORE

The Deputy Minister of Education
and Scientific Research (Shrl M. M.
Des): Sir, on behalf of Maulana Abul
Kalam Azad, I beg to move the fol-
lowing:

“That the Members of Lok
Sabha do proceed to eleet, in
such manner as the Speaker may
direct, one member from among
themselves, to serve as a
member of the Council of the
Indian Institute of Science, Banga-
lore, for the triennium 1958-60
(both years inclusive} in pursu-
ance of the provisions of clause 14
(u) of the Scheme for the Admi-
rustration and Management of the
properties and funds of the said
Institute and under Regulation
2'1 of the Regulations of the
Institute.”

Mr, Deputy-Speaker:
this motion to the House.

I shall put

The queftion is:

“That the Members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may direct,
one member from among them-
selves, to serve as a member
of the Council of the Indian Insti-
tute of Science, Bangalore, for the
trienmium 1958-860 (both years
inclusive) 1n pursuance of the pro-
visions of clause 14 (ii) of the
Scheme for the Administration
and Management of the properties
and funds of the said Institute and
under Regulation 2-1 of the Regu-
lations of the Institute.”

The motion was adopted.





